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police on Friday.
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NHRC sent many notices
to UP govt over ‘killings’

THE National Human Rights Commis-
sion (NHRC) had sent notices to the
Uttar Pradesh government over a num-
ber of alleged encounter killings by the
state police in 2017-18. The issue has
gained significance in view of gangster

RIGHTS
BODY

STEPSIN

NOVEMBER 2018: Notices
sent to the UP chief secre-
tary and the police chief of
the state, taking suo motu
cognisance of a media
report about a 20-year old
man, Irshad Ahmad of Muzaf-
farnagar district, being shot
dead in an alleged fake
encounter on November 27
that year.

Reportedly, after Ahmad’s
father had said his son had
no criminal history and was
killed in cold blood in a fake
encounter, the rights panel
had said in a statement while
observing that the contents
of the news report raised
serious questions about vio-
lations of human rights of
the victim and his family.

“It is the solemn duty of the
police force to protect the
people and not to create
atmosphere of fear under
the garb of dealing with
crime. Any death caused in
an encounter, if not justified,
would amount to an offence
of culpable homicide,” the
Commission had observed in
its notice.

FEBRUARY 2018: Notices sent
to the state’s chief secretary
and the police chief, taking
suo motu cognisance of
media reports that a 25-
year-old man was shot in
Noida allegedily by a sub-
inspector of the UP police on
the night of the February 3
that year, and that the
policeman was reportedly
heard telling his colleague
that the encounter would

the city.

433

Vikas Dubey being shot dead Friday by
UP police, who claim that he tried to
flee after the car carrying him follow-
ing his arrest in Ujjain, Madhya
Pradesh overturned on the outskirts of

‘encounters’ occurred
over a period of 6 months
starting from March, 2017
(reported on Oct 5, 2017)

15

people killed in ‘encounters’
since the new govt came to
power in UP, the rights body
said (as on Sept 16, 2017)

Watchdog
guidelines

ACCORDING to NHRC guide-

lines for all states and

Union territories, in case

of custodial deaths the

19

alleged
criminals
killed in these
encounters
and 89

rights’ body should be inti-
mated within 24 hours, and
within 48 hours of the inci-
dent in case of an
encounter death, in order
to protect and promote

injured, said
the NHRC

human rights.

22

state police

authorities in 2017, as per

its standing guidelines.

encounter deaths
were reported to
the NHRC by the

officials were

also injured
and one died

Z_ ltisnot good for a civilised society
. to develop an atmosphere of fear,

emerging out of certain policies
adopted by the state, which may
result into violation of their right to
life and equality before law. :%

NATIONAL HUMAN RIGHTS COMMISSION

earn him an out-of-turn pro- ‘

motion.

However, reportedly, the
Noida police had denied
receiving any message of an
encounter, the rights panel
had said in a statement.

The Commission, while issu-
ing the notices in this case,
had observed that it seemed
the police personnel in the
state of Uttar Pradesh are
feeling free, misusing their
power in the light of an
undeclared endorsement

given by the higher ups.

It had observed that the
police force is meant to pro-
tect the people and incidents
such as encounters sent a
wrong message to the soci-
ety. Creating an atmosphere
of fearis not the correct way
to deal with the crime, the
statement said.

NOVEMBER 2017: The human
rights watchdog had issued

notices to the state govern-
ment and the DGP, taking suo
motu cognisance of media
reports about the Adityanath
government allegedly
endorsing killings in encoun-
ters by police to improve the
law and order situation in the
state. The NHRC had sought
replies from them, including
a detailed report on the issue
within six weeks.

—PTI
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Collapse of the criminal
justice system is showing

KANU SARDA @ New Debd

DESPITE the Supreme Court
in 2014 setting out elaborate
guidelines pertaining to po-
lice encounter killings, they
keep happening ever so often,
smearing the counfry’scrimi-
nal justice system.

The National Human
Rights Commission (NHRC),
too, has mandated standard
operating procedures for
thorough, effective and inde-
pendent investigation in such
cases, yet some personnel in
khaki appear to assume they
are above the rule of law

“Encounter killings are
strictly prohibited in our sys-
tem and inevery other system
that claims to follow the rule
of law. The fact is we have a
formal system of law, police,
lawyers, judges and courts to
try and punish the guilty on
the one hand while the same
system is almost collapsing in
numerous places on the other
hand,” Supreme Court lawyer
K V Dhananjay said.

Expressing concern over

the state of the criminal jus-
tice system he said, “Owver the
past few years, India has wit-
nessed a steady rise in police
encounter deaths and almost
always, the police is never
brought to book. India is now
in a dangerous situation with
the public cheering more law-
lessness in the police.”

On the way forward, he
said, substantially overhaul-
ing the criminal justice sys-
tem could end encounter
deaths someday.

In the '‘PUCL and Anr vs
State of Maharashtra and
Ors’, a benchof thenCJIRM
Lodha and Justice Rohinton F
Nariman on Sept 23, 2014 is-
sued a detailed 16-point proce-
dure, including recording the
tip-off in writing; registration
of an FIR without delay; con-
ducting independent investi-
gation; informing NHRC; in-
forming the concerned court
and family members of the
person; compensation to be
awarded; and legal assistance
to the family if needed.

CONTINUED ON P7

HE DESERVED FAIR TRIAL, SAY LEGAL EXPERTS

CONTINUED FROM P1

SCadvocate Ashish Dixit said, “He (Vikas Dubey) was a dreaded criminal,
he klled 8 policemen in brutal manner but he still deserved fair trial in

the court of law." Experts have also pointed towards as to how MP Police
did not produce him before the duty magistrate for transit remand before
handing it over to the UP police. A tansit remand is necessary to transport
anaccused from one state to another durng the stage of investigation. In
this case, since Dubey wasn't been produced before a magistrate in MP, it
becomes illegal to have taken himoutside the state. And MP police officers
who handed him over to UP Pollce will be subject to disciplinary action.
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